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371¢2r / ORDER

PER S.S. GODARA, JM :

This assessee’s appeal for AY 2016-17 arises against the
PCIT, Nashik-1’'s order dated 12-03-2021 passed in
caseNo.ITBA/REV/F/REV5/2020-21/1031447103(1) involving
proceedings under Section 263 of the Income Tax Act, 1961, in

short ‘the Act’.

Heard both the parties. Case file perused.



2.
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It emerges at the outset that the assessee has filed his letter

dated 18.04.2022 seeking to withdraw the instant appeal as

follows:

3.

“The impugned appeal has been filed by the assessee against
the Revision Order u/s 263 passed for AY. 2016-17. It is
submitted that in the asst. order passed u/s 143(3) r.w.s. 263, the
A.O. has accepted the claim of the assessee without making any
addition on the issue which was directed to be verified by the
PCIT vide the revision order u/s 263. In view of this fact, the
present appeal filed against the revision order u/s 263 has
become infructuous. Therefore, the assessee requests for
withdrawal of the present appeal. The assessee would be
grateful if the appeal is permitted to be withdrawn.”

The department is fair enough in not opposing to the

assessee’s foregoing withdrawal request. Ordered accordingly.

4.

This assessee’s appeal is dismissed as withdrawn in

foregoing terms.

Order pronounced in the Open Court on 27" July, 2022.

Sd/- Sd/-
(DIPAK P. RIPOTE) (S.S. GODARA)
ACCOUNTANT MEMBER JUDICIAL MEMBER
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